
CENTRAL ADiVllNiSTRATlVE TRIBUNAL

PRiNCiPAL BENCH

/

C.P. No.204/2005 in

C.P. No. 63/2004

O.A. No.1431/2000

H Deihi this the 27'"^ day of July, 2005

-Applicant

Hoii'bfe Shri V.K. ivla|dtra, Vice Chairman (A)
Hon'bie Shrt Shanker RaJUj iVlember (J)

Yag Dati Sehgai, LAS (Retd.),
S7o Shrl Asa Nand Sehgai,
Rj'o PA 412, Vasant Vihar,
New Deihi-110057.

(Appilcani present in person)

Versus

1. Srnt. Neera Yadav, IAS,
Chief Secretary to Govt.
Of Uttar Pradesh, Sachivaiaya,
Lucknow<-226001.

2. Shri Pradeep Shukia, iAS,
Secretary, to Govt. of
Uttar Pradesh, Appointment
Deptt., Sachivaiaya,
Lucknow-226001.

(By Advocate; Shri Gatvesh Kabra)

ORDER IQral)

Hen'ble Shrl V.K. Eflaietra. Vice Chairman (A)

Respondents have fried an affidavit contending that Tribunal's directions

have been complied With. Applicant, v-A'\o is present in person, agrees that

directions have been complied Wth. As such, the CP is dropped and notices to

-Respondents

the respondents are discharged.

(Shanker Raju)
Member (J)

(V.K. Majolra) ®
Vice Chairman (A)


